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Financial a istance to Indian 
construction companies 

*205. SHRI DHARAM DASS 
SHASTRI: 

SHRI K. LAKKAPPA : 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether some Indian construc-
tion companies are not able to COlllplete 
project undertaken in Iraq, Iran. Libya 
and som other Gulf countries for lack of 
finances; if so, full facts in this regard; 

(b) whether the construction com .. 
panies in questions have ~  the 
Government for financial assi tance to 
complete their contracted projects; 

(c) if so, the particulars thereof and 
the projects undertaken by them and 
action taken by Government to provide 
them financial assistance so far; and 

(d) whether Government have also 
enquired into the-reports appearing in 
the press that the management of these 
companjes are mi susing the funds, persc-
cuting the labour etc., and if so, actien 
taken against them? 

THE DEPUTY MINISTER IN THE J 

DEPARTMENT OF SPORTS, IN THE 
MINISTRY OF WORKS AND HOUS. 
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ING AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS ('SHRI 
MALLIKARJUN): (a) This Ministry 
bas no information about private cons-
truction companies working abroad. 
According to the information available 

1. N.B.C.C. 
, 

(National Buildings 

Const. Corpon.) 

2. Engg. Projects 

(India) Ltd. 

3. International Airport 

A uthority of India 

4. National Projects Constn . 

Corpn. 

5. Indian Road Constn. 

Corpn. 

(b) No, Sir. 

(c) Question does not ari e. 

(d) The companie referred to in (a) 
above have reported that there has been 
no misuse of funds or per ecution f 
labour. 
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with thi s Ministry, some of the projects 
of the following central govt. public 
sector construction companie have been 
deJayed due to constraints of financie 
arising out at Don-paymea t of due 
'amounts from their clients abroaQ. 

No. of Projects delayed in 

Iraq lib 'a 

4 15 

2 

2 6 
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...... ~~) 
MR. SPEAKER! Why cannot it be 

referred to the Labour Ministry? 

SHRJ K. LAKKAPPA: My friend 
has deliberately given for the Govern-
ment run companies . ~  are working 

in Iran. Iraq and Libya. For the other 
part he has not said anything. 

MR. SPEAKER: or labour part., 
we can have a haJf-an-hour discus ion. 

SHRI K. LAKKAPPA: It is not 
Member's n.istake The whole House 
,knows that he has already answered the 
question. Now be i coming out with 
the plea that it rolates tQ the Labour 
Ministry He has stated in part (d, 
that the companies referred to in (n) 

bove have reported that th re has been 
no misuse of or perset;ution .of Labour. 
Now be wants to take a plea that he js 
goin to refer it to the. Labour Ministry 
but directly or indirectly he has also 
referred to the Labour.. How far is it 
relevant now to refer to tbe Labour 
Ministry? Now I would Ji e to' put 
upplementary. 
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Mr. SPEAK.ER: You 
stWlned. 

have me 

SHRI K .. LAKKAPPA: I want to 
know whether this Government. ....... . 
(Interruptions) J am Dot yielding. The 
point is hetber this Government has 
got any record of running private corn .. 

~ r gistered under lhe labour laws 
and working under the Housing Ministry 
for construction work abroad and if so, 
i( the Minister has ot any record, I 
would like to know whether M Is. Uttam 
Singh DuggaJ & Company; New Delhi, 
M Is. D . S. Con truction Company, New 
Delhi and M/  . Continental Construction 
Company which have undertaken the 
construction contracts of a number of 
projects in India and abroad are holding 

labour like prisoners. depriving them of 
their wages, bringing them bac to India 
only after the completion of tbe work 
and leaving tbem penniless to their fate. 
MIs. Uttam Singh Duggal & Company 
have undertaken the construction work 
of Baghdad University in Iraq which is 
lying incomplete and are holding the 
labour like priscners there. Not only 
that. the Jabour has approached the 
Government for redressal of their finan-
cial difficulty. So, I would like to know 
'from the Minister whether it is a fact 
and if so, to ~t e"tent they have mis-
used, to what extent tbey have abused, 
to wb t extent they have cheated the 
labour, to what extent. •. (Tnftrruption) 

MR. SPEAKS 

tion. 

No more elabora-

SmtI K. LA KA?PA: I would 
like to know whether the company has 
got itself registered. ' this Ministry and 
if not, why eoqu' baa not been made 

by this Mini try? 

. MR. SPEAKER: I think the Ministry 
could have asked our Secretariat that 
this part of the quest.on is not theirs 
and we could havt; referred it to the other 
Ministry in future ... 

(lnterruptiot.s) 

SH I MALLIKARJUN: But in any 

case we wilJ uJminate the situation now 
and than they can put it to the Ministry 
of. Labour. 

MR. SPEAKER: I think we shall 

have Half-an-Hour discussion and both 
the Ministries, induding tbe Labour 
Ministry, shaJl be pre ent. 

(Ill lerrUpl ions) 

SHRI MALLIKARJUN Sirp the 
hon. Momber has referred to a number 
of companie which have nothing to do 
with the Works and Housing Ministry. 

So for as the constr uction wbich has 
been undertaken by our public und _ 
taking ... ( InterrupliOlls). 

SHRI K. LAKK.APPA: I have not 
put question on that I havti! never put 

question on that. I have not put the 
question regardiog the working of the 
Government companies. You J)lease go 

through the question again ...... 

(Interruptions). 

SHRI MALLIKARJUN: I am cate-
gorically crystal clear that the ai cons-
truction companies referred to by the 
hon. Member have nothing to do with 
my _ Ministry. 

MR. SPEAKER: I wilJ allow that 
question to be taken up later on and will 
allow Half-an-Hour discussion on that. 
We will take it up for Half-an-Hour dis-
cussion. 

N ationa' Body of Boost Oil eeds 
Production in Sev nth Plan 

+ 
*208. SHRI M. RAMGOPAL 

REDDY: 
SHRI SUBHASH Y ADA V : 

Will tbe Minister of AGRICULTURE 
be pleased to state ~ 

(a) whether there i any proposal 
under con ideration of Government to set 
up a national body on oil eed durin the 
Seventh PJan period to boo t production 
of oilseeds; 




